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Title: Discussion on the motion for consideraion of the Constitution (Scheduled Castes) Order (Amendment) Bill, 2016 (Discussion Concluded and Bill
Passed).

HON. CHAIRPERSON: Now, we shall take up Item No. 28 — The Constitution (Scheduled Castes) Order (Amendment) Bill.

Shri Thawar Chand Gehlot.
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HON. CHAIRPERSON: Motion moved:

"That the Bill further to amend the Constitution (Scheduled Castes) Order, 1950, be taken into consideration.”

Shri K.H. Muniyappa.

SHRI K.H. MUNIYAPPA (KOLAR): Hon. Chairperson, Sir, I would like to place on record one thing that after the completion of 65 years of our
Independence, still there is an anomaly in respect of substituting and including certain castes in the List of Scheduled Castes and Scheduled Tribes.
Some small sections of the SC/ST people have been left out.

After Independence, Article 341 has been amended six time. But there are still some castes, which have been left out including Nomadic Tribes,
Semi Nomadic Tribes. Of course, a few States like Chhattisgarh, Haryana, Kerala, Odisha and West Bengal have included and substituted some of
the castes in the List of the Scheduled Castes. Similarly, in Karnataka, in north Canara, there are some castes, which have been left out. In southern
Karnataka, there are 101 castes in the List of the Scheduled Caste. There are some castes like Nomadic Tribes and Semi Nomadic Tribes, who are
fully settled, now. But they have not been included in the List of Scheduled Castes. For example, in 1950, only SCs in the list, who are untouchables,
make it one group 'A'. After substituted make one group 'B' and give all facilities to them according to their population. Their social conditions and all
other things are same as that of the Scheduled Castes. So, I would urge upon the Government and the hon. Minister that one time system has to be
evolved to direct the States that after a thorough study, they should send a proposal about those castes, which have been left out. Then, we may
include all those castes in the List.

The dream of Mahatma Gandhiji, Jawaharlal Nehruji, Maulana Abdul Kalam Azadji, Subhash Chandra Boseji, Vallabh Bhai Patelji and other leaders
who fought for the freedom of this country, was the freedom for the people of this country, to make the last person in the country enjoy the basic
facilities of food, clothing and shelter, to have a social and economic liberty and to have a good education. This was the main object as to why the
Gandhiji had fought for the freedom. But we were not able to fulfil the dream of our forefathers who fought for the freedom.

Sir, I would again urge upon the hon. Minister, Shri Thawar Chand Gehlot, who is a dynamic person, to immediately write to the States asking for the
information on whatever castes left out, who could not get the facilities under the Scheduled Castes and Scheduled Tribes category, so that they
may also be included in the List.

Sir, during the years 1994, 1995 and, 1996, I was also a Member of the Consultative Committee of the Ministry of Social Justice and Empowerment.
It came to our notice that in the northern part of India, in the States of Madhya Pradesh, Rajasthan, Gujarat, Uttar Pradesh, the percentage of girls
education was below three per cent. There was a Report placed before the Consultative Committee. So, we had urged upon the Government and the
Consultative Committee had taken a decision to select 40 Districts in these States, which I have just, now, mentioned and start residential schools
there exclusively for the girls.

I hope, while giving reply to the debate, the hon. Minister would throw some light on it. But according to my knowledge, only 20 such residential
schools have been started in the northern part of India and 20 are still left out till today. After 20 years, they have started the residential schools for



the SC/ST people. So, this is the state of affairs of the Scheduled Castes and Scheduled Tribes in this country. I urge upon the hon. Minister and also
the Government to start Navodaya school in each district of our country. We have 650 districts. We should start at least one residential school for SC
and one residential school for ST because the SC population is now 15 to 18 per cent and the population of ST has increased from 7.5 per cent to 10
per cent. Ultimately, if we look at the total population of this country, the population of SC/ST is 30 per cent. What is the budget allocation? In the
earlier Governments, there was no proper budget allocation for the welfare of SC/ST people. Had that been done from the right beginning, there
would not have been any caste stigma today. The dream of Mahatma Gandhi would have been fulfilled. There would not have been any caste stigma
and untouchability. Social status and equality would have been there.

Till today, no Government is looking at these things seriously to fulfil the dream of our forefathers. I would urge upon the Government to at
least start a residential school for the SC/ST people in every district of this country, which will give social status to them, in this country. I am
repeating this because this is very important for the welfare of the Scheduled Castes and Scheduled Tribes.

Minorities are also being neglected. They are 15 per cent in this country. There are no proper funds in this Budget also. Shri Asaduddin Owaisi Ji is
not here. He mentioned in the Budget discussion that there is no proper money provided for the welfare of the minorities also. They are the
backbone of this country. They are giving their blood and sweat for the development of this country but they are totally neglected. I urge upon the
Government to take care of these minorities also. This is one of the most important points which I would like to place before the hon. Minister and
the Government.

There is another important point. It is very unfortunate that the former Justice Rama Jois has filed a petition in the Supreme Court with regard to the
reservation. We are still including some castes in the Scheduled Caste category because they belong to the below poverty line. He is trying to stop
those reservations. It is a very unfortunate thing in this country. This is what Baba Saheb Ambedkar has said. Reservation is a fundamental right.
Until and unless the status of the people of this country particularly, the weaker sections and the backward classes, becomes socially and
economically equal to others, till that time, the reservation has to continue. During the period of Pandit Ji and also during the period of Indira Ji,
renewal of reservation used to take place every 10 years. When the Vajpayee Ji's Government was there, there was a thinking to review the
Constitution.

You should have a proper study on this aspect. Till then, the reservation has to be continued.

Another important thing is the amount which is allocated to the welfare of the Scheduled Castes and Scheduled Tribes. You take the model of
Karnataka. Mr. Siddaramaiah's Congress Government with Mr. Anjaneya as the Social Welfare Minister belonging to the Scheduled Caste community
had taken a decision in the Belgaum session last year.

HON. CHAIRPERSON: Please conclude.
SHRI K.H. MUNIYAPPA: Sir, I am concluding.

The population of the Scheduled Caste and Scheduled Tribe community is 24.1 per cent. Out of the total budget, 24 per cent of the money, Rs.16,000
crore, is allocated to the development of Scheduled Castes and Scheduled Tribes. Karnataka is a model State. You please understand this. You direct
all the State Governments to introduce the same Bill and to make provisions for all the States. Even the Government of India has to take this as a
lesson to increase the percentage of money which is being allocated to the welfare of the Scheduled Castes and Scheduled Tribes. You take this very
seriously.

On development side also, you give priority. You are giving scholarship. You are giving scholarship to the foreign going students. There are
schemes. I cannot say nothing is there. But a systematic development is required. That is why, the fundamental thing is education. Education is the
basic thing. Even if you give basic infrastructure for quality education like residential schools of Navodaya and Kendriya Vidyalayas, it will take
another 20 years to recoup and to make them equal in all fields.

Finally, the UPA Government has started so many welfare schemes for the Scheduled Castes and Scheduled Tribes. You continue them. That is my
earnest request, and make a re-think on this issue.

Thaawar Chand Gehlot Ji, it is unfortunate. Look at the Ministers in your Government. Half a dozen Cabinet Ministers were there in the UPA
Government under the blessings of Sonia Gandhi Ji and there were 10 Ministers of State. ...(Interruptions)

HON. CHAIRPERSON: Please conclude now. You have already taken more time.

SHRI K.H. MUNIYAPPA: How many people are here? It is not more than three Cabinet Ministers and not more than six State Ministers. How can we
expect development? There is no proper representation. Dr. Udit Raj and Arjun Ram Meghwal Ji are also thinking that they are capable persons.
They are former IAS officers. Shri Ramesh Jigajinagi is a five-time MP. ...( Interruptions) People are there. No suitable person has been taken except
Thaawar Chand Gehlot Ji....(Interruptions) Shri Kariya Munda is there.

HON. CHAIRPERSON: Only two hours time has been allotted for this Bill. Please conclude now. I do not want to call another speaker.
SHRI K.H. MUNIYAPPA: Mr. Chairman, Sir, I am only enlightening the Government.

You give proper representation in the Cabinet. We are asking you to do social justice. It is your Government. You protect your Government by
giving good representation to these people. Thank you very much, Sir. ...(Inferruptions)

HON. CHAIRPERSON: Now, Shri Virender Kashyap.
...(Interruptions)

HON. CHAIRPERSON: I have already called him. This is not the way.
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SHRI C. GOPALAKRISHNAN (NILGIRIS): Mr. Chairman, Sir, I pray to my lord Puratchi Thalaivi Amma for having allowed me to speak on this Bill.

The Bill seeks to include certain new castes, synonymous communities and modification of existing entries in the list of Scheduled Castes for
the States of Chhattisgarh, Haryana, Kerala, Odisha and West Bengal.

I wish to record in this august House that the hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has been continuously persuading the
Union Government, Ministry of Tribal Affairs, the Registrar-General of India and the National Commission of Scheduled Tribes to include the
Narikuravar, Badaga communities in Tamil Nadu in the list of Scheduled Tribe in Tamil Nadu. They should be accorded Scheduled Tribe status and
the provisions of the Constitution should be suitably amended and modified.

The hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma
had written a letter to the then Prime Minister, Dr. Manmohan Singh seeking the Scheduled Tribe status for Narikuravar community in the State. She



wrote in the letter:

"I write to bring to your personal attention a long pending issue relating to a nomadic tribal group found in Tamil Nadu, known as
Narikoravan or Narikoravar or Kuruvikaran or Kuruvikarar community who have been representing to the Government for inclusion on the
list of Scheduled Tribes in Tamil Nadu."

The Tamil Nadu government has been repeatedly writing to the
Union Minister of Tribal Affairs regarding the inclusion of the
‘Narikoravan grouped with Kuruvikaran Community' on the list of
Scheduled Tribes in Tamil Nadu.

In her earlier letter dated July 16, 2012 to the Centre, she had clarified to the Union Ministry of Tribal Affairs regarding the spelling of the
name of the community in the colloquial and formal forms in Tamil, and the use of the names Narikoravan, Narikuravan and Narikoravar inter-
changeably to represent the same community. It was also clarified that Kuruvikaran is an additional colloquial name of the community in Tamil Nadu.

The Government of Tamil Nadu had, in this letter, clearly pointed out that the expert bodies, the Lokur Committee and the Joint Committee of
Parliament had recommended the inclusion of Narikoravar and Kuruvikaran on the Scheduled Tribes list of Tamil Nadu.

Amma had said that the Registrar General of India had also agreed to the proposal for inclusion of Narikoravar grouped with Kuruvikaran
community on the Scheduled Tribes list on the lines of the recommendations of the expert bodies. The State Government urged the Government of
India to take appropriate and urgent steps for inclusion of Narikoravar grouped with Kuruvikaran community on the Scheduled Tribes list of Tamil
Nadu by amending the Constitution as envisaged under Articles 342 (1) and 342 (2) of the Constitution of India.

Based on the recommendations of the State Government, the Union Ministry of Tribal Affairs informed that the Registrar General of India and
the National Commission of Scheduled Tribes had also agreed to the proposal for inclusion of Narikoravar grouped with Kuruvikaran on the list of
Scheduled Tribes of Tamil Nadu and the Ministry is in the process of preparing the draft Cabinet Note for the inclusion of Narikoravar grouped with
Kuruvikkaran on the list of Scheduled Tribes of Tamil Nadu.

Nearly, fifty long years have passed ever since the Lokur Committee -- appointed by the Central Government -- recommended inclusion of the
Narikuravar community in the list of Scheduled Tribes. However, the members of this ancient tribal community in Tamil Nadu have been struggling to
get the ST status for the past four decades.

The Narikuravars constitute one of the most deprived and
vulnerable communities in Tamil Nadu who are nomadic and extremely poor, and deserve all the Constitutional protection by inclusion in the list of
STs. Justice in the form of inclusion of the community in the list of STs has eluded the Narikuravars for far too long. They urgently
need to be provided all the Constitutional guarantees envisaged by Article 342 of the Constitution of India to enable them to lead a life of equality
and dignity along with other citizens of India.

The Tamil Nadu Chief Minister, Amma, had also urged the then Prime Minister, Shri Manmohan Singh, to include the Badaga people, a
community of hilly Nilgiri region, in the list of Scheduled Tribes
category. The issue had been pending for a long time and an
immediate action may be taken to consider the request of Badaga
community to include them in the list of Scheduled Tribes at the
earliest. Amma recalled in her letter sent to the Union Minister of Tribal Affairs with a detailed analysis of various attributes of the Badaga
community such as primitive traits, a distinctive culture, shyness of contact with public at large, geographical isolation, and social and economic
backwardness to declare them as a Scheduled Tribe.

In the Census of 1931, the Badagas were classified as a tribe. It was clear that the broad characteristics indicated for classification of a
community as a Scheduled Tribe have been satisfied, thus making the Badaga community eligible for qualification as a Scheduled Tribe.

Finally, in the same way, the fishermen community in Tamil Nadu should also be recognized as tribal and accorded the Schedule Tribe status
for getting their rightful share in education and job opportunities. Thank you very much for giving me the opportunity.

SHRIMATI PRATIMA MONDAL (JAYANAGAR): Thank you, Sir, for giving me the opportunity to speak in this august House on the Constitution
(Scheduled Castes) Order (Amendment) Bill, 2016.

Sir, fate determines one's caste. One must accept it and live according to the rules. "You cannot really believe that! I do believe it. That man's
misfortune is that he cannot accept his caste, his fate.” I just took a few lines from Libba Bray, which was actually an explanation given on caste
inequalities in India.

The Bill seeks to include certain new castes, synonymous communities and modification of certain communities in respect of entries in the list of
Scheduled Castes for the States of Haryana, Kerala, Chhattisgarh, Odisha and West Bengal. The Bill also includes the removal of area restriction for
certain communities and exclude entries for certain communities as in the case of Odisha.

It appears that due to non-availability of caste-wise data, it was not possible to give a precise estimate of expenditure which might be incurred. I
would request the hon. Minister that Government should conduct a caste-wise survey in order to determine such expenditure which might be
incurred.



I would like to bring to the notice of this House that our hon. Chief Minister has introduced a unique scheme named "Shikshashree" for the welfare of
Scheduled Caste and Scheduled Tribe students, to encourage them towards education as well as for their social and economic upliftment. The
Government of West Bengal has already issued near about 13-lakh caste certificates, and then online procedure has also been introduced to expedite
the process.

Sir, it is evident that with inclusion of more castes, the Government will require more funds to make sure that every such member is enabled to
access all opportunities and facilities. So, I would like to request the hon. Minister that the Government may consider it beneficial to revise the fund
allocation meant for the welfare of Scheduled Caste communities.

Lastly, Sir, I would like to extend my gratitude to the people who work with regional communities at the grass-roots level and convert different
empirical data into simpler forms for us to better understand the needs of the people, who need the help the most.

On behalf of my Party, I would like to extend my wholehearted support to the Bill. Thank you.

SHRI LADU KISHORE SWAIN (ASKA): Hon. Chairman, Sir, I feel very fortunate and proud to present my views on this subject. I represent a State,
that is, Odisha, which is an underdeveloped State where almost 40 per cent of our total population belong to the Scheduled Castes and the
Scheduled Tribes. Now, I am going to share the views of my Government with regard to the present Constitution Amendment Bill, 2016.

Sir, under the Constitution (Scheduled Castes) Order, 1950, (Part XIII), 93 categories of Castes were deemed to be Scheduled Castes in Odisha. The
Bill seeks to remove two such categories, namely, Barikis and Kummaris, from the list of Scheduled Castes.

As compared to other States where this Bill will add or replace categories, Odisha is a stand-alone example of a State which is progressing in the
right direction. The change is bottom-up. It is a matter of pride for our State that two categories have been opted out of the SC category.

In Odisha, the estimated population of Barikis is around 25,000, while the estimated population of Kummaris is around 12,000. Qdisha is a shining
example of a State which has effectively worked on the advancement of SC category citizens so much so that their sole survival does not rest on
reservations, after having assimilated with the general population.

The Government of Odisha had also in the year 2000 proposed exclusion of seven tribes from the ST List. The proposal was later defeated by the
opposition in the Parliament. I am sorry to say that the State Government had also referred many times for inclusion of some synonymous tribes but
it is not being heard by the Government of India yet.

In several States of India, we have observed as to how certain communities strive to secure their position with the SC/ST categories despite having
advanced economically and socially because of very attractive package of sacial benefits and facilities.

Timely exclusion of categories is, therefore, necessary to accommodate the needs of the really backward communities. Also, such exclusions are
necessary as inclusion into the SC/ST often operates as a stigma. Government of Odisha has recommended so many times for inclusion of some
communities like Kalar, Durva, Duruwa etc. as Scheduled Castes. There are about 147 sects of tribes which are to be included. I am sorry to say
that it is not being heard properly by the Government of India.

Many times, a lion's share of the various benefits and concessions earmarked for the SC/ST are appropriated by the numerically larger and politically
well-organised communities. The smaller and more backward communities with the SC have tended to get lost in the democratic process though
they deserve the most of these special aids. Hence, I would request the Government, through you, that the reservation of SC and ST should also be
there for jobs in the corporate sector.

Here, I may mention a happening which occurred in the aftermath of Phailin during the month of October, 2013. At that time, every one lost their
houses including food stuffs and other essential items of a remote village in one of the blocks of Ganjam District of Odisha. Relief items did not reach
due to negligence of the officers even after three days of Phailin. So, it was obvious that the residents of that village were eagerly waiting for
immediate help for their rescue and rehabilitation and also for an assurance from the Administration. Our hon. Chief Minister Shri Naveen Patnaik had
declared 50 kgs of rice and Rs.500 for each family to be provided immediately. When the Tehsildar reached there, a couple of college students raised
slogans against the lackadaisical approach of the Administration. They must have raised the concern before the officer. Instead of repenting for the
negligence of his duty and responsibility, the officer, being from the SC community, filed a case against these college students in the name of
Prevention of SCs and STs Atrocities Act for which these students were put behind the bars for 15 days.

I just highlighted an instance with regard to misuse of power and position by the officers belonging to the Scheduled Caste community. The most
important concern here is that there are instances like this where even senior Government officials have been misusing their positions and powers. I
have all sympathy to the under-privileged, down-trodden and marginalised communities like SCs and STs but not at the cost of the most needy
within the community.

I once again thank you for this opportunity to share my views on the subject.

HON. CHAIRPERSON: It is already 6 o'clock now. What is the sense of the House? Should we continue?
SOME HON. MEMBERS: Yes.

HON. CHAIRPERSON: Should we conclude the debate on this Bill now?
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Chairperson Sir, I thank you for giving me this opportunity. On behalf of Telugu Desam Party, I support

this Bill. It is very fortunate that we are talking about this Bill at the time of Babasaheb Ambedkar's 125! birth anniversary. It is also very
unfortunate that the day before yesterday, there was a PIL challenging the reservations for the SCs and STs in Parliament and Legislatures. It is very
unfortunate that we still have no reservation Act. On an ad hoc basis, we are extending the reservation every 10 years. I urge upon the most
dynamic Minister Shri Thaawar Chand Gehlot that even after 67 years of Independence, we are getting the reservations only by orders of 10 years. Is
it not high time that we should have a reservation Act? Is it not high time we should stop the litigations in the Supreme Court by others?

There is a case which I would like to mention to you and I would seek your support. There is a case of M. Nagaraj vs. Union of India in
Supreme Court. The Supreme Court has stated that whenever you give promotions, whenever you observe reservations in promotions, there are
three criteria to be fulfilled. The first is the determination of backwardness; the second is inadequacy of representation and the third is the efficiency
of the organization. These three observations were made by the Supreme Court. To nullify it, the previous Government in their sincerity brought

117t" Amendment which had been passed in Rajya Sabha but it has not yet been introduced in the Lok Sabha.

18.07 hours (Dr. P. Venugopal in the Chair)

Hon. Chairperson, I request the hon. Minister to please bring out this amendment to stop the litigations forever. In the Nagaraj case, every
State and everybody is facing a lot of difficulties in implementing reservation in promotion, especially in the Central Government. There is a
department called Central Board of Excise and Customs falling under the Ministry of Finance. Under our own nose, they are threatening, they are not
giving reservations, and they are not giving promotions on the ground that the Nagaraj case is coming in the way. The Nagaraj case has nothing to
do with promotion. It is only a way to hoodwink the reservation facilities provided by Dr. Ambedkar in the Constitution.

As a measure of social justice, I request the hon. Minister who is a very dynamic Minister and who has got a lot of sympathies for the SCs and
STs, to kindly bring out the Constitutional Amendment so that no Court should accept these challenges against the reservations especially in
promotions. There is also a threat to the elections of the SC and ST legislators to Parliament and Legislative Assemblies which has come up
yesterday in the Supreme Court. If that comes through, there will be civil war, Let there be no such Court interpretations to interfere with the
Constitutional provisions, to interfere with the society of India wherein they are challenging the reservations for the SCs and STs. Sir, a dangerous
situation is emerging out in the Supreme Court litigations leading to so many complications in promotion and appointment.

I urge upon the Government through the hon. Minister to make a sincere effort in making a reservation Act and to make sincere effort in giving
reservation in All India Judicial Service so that when it becomes Government Service, at |least the SCs and STs will become judges in Supreme Court
and High Courts. At the moment, it is very unfortunate that out of the population of 125 crore, we have only 160 MPs in Lok Sabha and Rajya Sabha.



We don't have a single judge in the Supreme Court except a few judges in High Court.

It is most unfortunate. We are celebrating his 125t birth anniversary. Shri Tawar Chand Gehlot, you are a dynamic man. You are showing a lot of

dynamic qualities. It is high time you pioneered the 117th Constitution Amendment Bill to put at rest all types of complications and litigations for SCs
and STs.

Thank you.

DR. A. SAMPATH (ATTINGAL): Thank you, Chairman Sir.
This is the month of March. ...(Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Today is the Ides of March, be careful! ...(Interruptions)

DR. A. SAMPATH: Yes, I was very well aware. Most of us have read Shakespeare's Julius Caesar. As the hon. Member has just now said, 'The Ides
of March, beware!' Then the answer of Julius Caesar to the soothsayer was, 'The Ides of March are come', to which the soothsayer said, 'But not

gone'. It was on March 15",

Here what happens in our nation is that the rights of the poor people, the landless people, the toiling masses, the Scheduled Caste people, the
Scheduled Tribe people, the minorities, and the other backward classes are being trampled upon.

In the Parliament here we hear quite a lot of speeches, speeches and furious speeches but what happens? We all know that one million vacancies
are yet to be filled up in various Government Departments and Public Sector Undertakings including public sector banks and insurance companies.
Anyway, these poor people are not at all responsible for the non-performing assets. They cannot leave India. They do not even have passports.

Why has the demand for reservation in the private sector come up? Nowadays, we hear about public-private-partnership, privatisation of public
sector, disinvestment, etc. I fear a day will come when the disenfranchisement of the poor people may also happen where the economic power
would be grabbing away the political power of the people. I ask this because some of my hon. friends just now stated about the Supreme Court
decisions and pending cases before the Supreme Court.

If the founding fathers of the Constitution did not have that much of a vision can we say that in this House so many SC and ST Members would be
there? Now, it is 125. If the founding fathers of the Constitution did not envisage reservation what would have been the sad plight regarding
representation of Scheduled Caste and Scheduled Tribe people? What is their representation in the High Courts and the Supreme Court even after so
many years since Independence? A boy or a girl who was born in the year 1947 or later is still not seeing a single person in the many High Courts or
the Supreme Court to address, 'My Lord' or "Your Honour'. Just because they are from a Scheduled Caste or a Scheduled Tribe, do they not have
merit at all?

It has become a practice that those who are deadly against reservation, who propagate self-immolation, who encourage to commit suicide against
reservation are now coming and demanding reservation. Even the propertied class are also coming. We have the National Commission for the Other
Backward Classes. Unfortunately, the National Commission for the Other Backward Classes does not have any constitutional status at all. It is
working just like a post office. We are sending some complaints; they are sending some replies. We are sending some appeals; they are also sending
some replies. It has to be given constitutional status.

I am supporting this Constitution Amendment from my heart and from my brain. I am in the same wagon with the Minister. I am in the same boat. I
express my solidarity.

It is mentioned here in page 2, clause 2 (b). ...(Interruptions)
Sir, I will conclude within two minutes. This is concerned about Kerala.
In Clause 2(b),:

"in Part VIIL.&€"Kerala, for entries 36 and 37, substituted€” "36. Malayan (in the areas comprising the Kannur, Kasaragode, Kozhikode
and Wayanad districts)

37. Mannan, Pathiyan, Perumannan, Peruvannan, Vannan, Velan"; "

Here, some of the words we use just because 'ma' becomes 'va' and 'va' becomes 'ma'. Thousands of people are denied the fruits of reservation.
Unless and until we are duty bound to ensure that the fruits of ...(Inferruyptions)

HON. CHAIRPERSON: Please try to conclude now.
DR. A. SAMPATH : Definitely, Sir, I will cooperate with you. I am going to conclude.

In this year's Budget also, as some of our hon. Members have just now pointed out, the SC sub-plan in real terms has come down. The ST
sub-plan has come down in real terms. It creates a lot of ambiguity among the minds of the people. We say that you are included in the SC category
and at the same time they are denied the fruits of reservation.

Last but not the least, what is the stand of the Government regarding implementation of Justice Ranganath Commission Report? What about
the Ranganath Commission Report? That Report has to be implemented. That is the stand of my Party CPI(M). I also would humbly submit before



you, Sir, it is high time that Justice Ranganath Commission Report should be implemented. It is a matter of opportunity. It is a matter of affirmative
action. It is a matter of social justice as enshrined by the Constitution of India.

Thank you, Sir.

SHRI VARAPRASAD RAQ VELAGAPALLI (TIRUPATI): Thank you, Sir, for giving me this opportunity.

Sir, in principle we have no objection for this but I want to bring to the notice of the hon. Minister the philosophy for which the categorization has
been done. Originally, some castes from SC/ST had been put into the List. The reason was those communities had been ostracized from therest of
the communities. They were treated as untouchables. For several centuries they were oppressed and suppressed. They were not given the human
dignity. Therefore, to compensate whatever injustice had been done to them the Constitution had included some castes in SC/ST List. It is very
improper. We keep on adding new communities into the List for the simple reason the existing communities themselves have not come up. Secondly,
we are not too sure that the communities that are being included now whether they underwent the untoucahbility, ostracized from the rest of the
community or whether they were kept out of the community habitation. Therefore, in the long interest, to do justice for these suppressed and

oppressed people, new communities need not be added to the List of SC/ST at least in future. I am saying this because after the formation of 16t
Lok Sabha this is the third time that new communities are being added to the List.

I will give you a classic example. For example, we have one community in the category of ST in the State of Rajasthan. That corners nearly 80 per
cent of the reservation posts meant for the STs. That means, by any chance one educationally forward community is included in that List, the rest of
the existing communities will greatly suffer. Therefore, the Government should keep in mind that whenever new communities are added to the List
the existing communities will greatly suffer because they have not come up very much. Secondly, Ambedkar has been repeatedly saying that social
democracy has not been achieved in India.

Political democracy has little value unless the social democracy is also achieved. Just as my earlier speakers have been mentioning, kindly think of
giving income generating assets to the SCs so that at least in future, they can live with dignity. Atrocities are increasing day-by-day. New kinds of
indignities are being poured on to the people belonging to SCs/STs. The only way is to uplift these people by providing some income generating
assets to them.

There should also be reservation in private sector. Otherwise, we can never come up at par with other communities. If they really want to uplift
these communities which are suppressed for centuries, no new communities should be added. Whenever a new community is added, the quantum of
population is not being mentioned here. At least, the Odisha Government is so grateful that they have removed the developed communities from this
list. So, if the quantum of population that is going to be introduced into the list is not given, the existing community will seriously get affected.

Therefore, these points may be kept in mind by the Government. The hon. Minister is very senior. He should take at least two initiatives. One is that
he should ensure during his tenure that they get proper representation in the Supreme Court as well. Secondly, the reservation in private sector
should also be considered if social democracy is to be achieved which is being repeated by this present Government.
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#SHRI SHER SINGH GHUBAYA (FEROZEPUR): Hon. Deputy Speaker, Sir, I thank you for giving me the opportunity to speak on the Constitution
(Scheduled Castes) Order (Amendment) Bill, 2016. Sir, I congratulate the hon. Minister Shri Gehlot who is piloting this bill in this august house. This
bill seeks to correct certain anomalies and will give the Scheduled Caste people their due.

Sir, in several states, several Scheduled Castes have been added in the list. This is an important step towards providing social justice. I do not want
to dwell at length on this issue. However, in Haryana, there are several castes like Aheria, Rai Sikhs, efc. which have been provided the status of



Scheduled Castes now. It was a long-pending genuine demand of these castes in Haryana. They had to bear this injustice for a long time. The Rai
Sikhs were already in the Scheduled Castes list in Punjab. But, better late than never.

Sir, some communities have been given different status in different states. The same caste has the status of backward caste in one state and
Scheduled Caste in another state. For instance, the Rai Sikh community is also found outside Punjab and Haryana.

They are there in Rajasthan, MP, Gujarat, UP Uttarakhand, Delhi, West Bengal, Himachal Pradesh, Andhra Pradesh. Their social and financial
condition is similar to the Rai Sikhs of Punjab and Haryana. So, I urge upon the hon. Minister Shri Gehlot to provide SC status to the Rai Sikhs of all
these states.

Sir, there are other castes like Naik, Dhobi, efc. These castes too face a similar predicament. These castes should also be granted the Scheduled
Caste status.

Hon. Deputy Speaker, Sir, rampant discrimination in employment opportunities is the harsh reality. Whether it is the judiciary or other higher posts,
the SC students are discriminated against. Sir, there is paucity of time, otherwise, I could have explained at length. For instance, the SC students are
deliberately given very less marks in interview.

HON. DEPUTY SPEAKER: Please wind up.

SHRI SHER SINGH GHUBAYA: Sir, so much weightage should not be given to the interview for a job. If the SC student has secured good marks in
written exam, he should not be deliberately given less marks in the interview.

In the end, I again congratulate the hon. Minister for piloting this bill in the Lok Sabha. I wholeheartedly support this bill and hope that this bill will
benefit the Scheduled Castes and given them their due.
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SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Sir, I thank you very much for giving me an opportunity to participate in the discussion on the
Constitution (Scheduled Castes) Order (Amendment) Bill, 2016 introduced by the hon. Minister of Social Justice and Empowerment. In this Bill, new
castes have been added in the States of Haryana, Kerala and Chhattisgarh. Some castes have been excluded from the State of Odisha and
modification has been made in the list of West Bengal.

At present, 1,206 castes are included in the Scheduled Castes list. Karnataka alone has given 101 castes under this list. Castes of my State are
included under the Scheduled Castes list. The main criterion for inclusion of the Scheduled Castes is untouchability. Those communities suffering
from untouchability stigma should be added in the list. Every year, we are including some communities under the Scheduled Castes list. My humble
request to the hon. Union Minister for Social Justice is, you please enhance the reservation. At present, the Scheduled Castes reservation percentage
is 15 and Scheduled Tribes reservation percentage is 7.5. So, I would request you to enhance the reservation percentage according to their
population.

My second point is regarding Scheduled Castes Sub Plan (SCSP) and Tribal Sub Plan (TSP). Based on their population, adequate amount is not
allocated for SCSP and TSP by the present Government. For example, in our State, Karnataka, the hon. Chief Minister Mr. Siddaramaiah has allocated
Rs. 16,000 crore for SCSP and TSP. The present Union Government has not allocated as per the population. I would urge upon the Union Government
to allocate adequate amount for SCSP and TSP.

Regarding residential school, especially in our State, Karnataka, in each block we have got five residential schools for Scheduled Castes, Scheduled
Tribes and Other Backward Classes. The hon. Union Minister of Tribal Affairs is very much here. He started Eklavya Residential Schools for providing
education to tribal students. The Union Ministry of Social Justice and Empowerment do not have any residential school for the Scheduled Castes. Like
Eklavya, you may start residential schools for the Scheduled Caste students also.

Sir, there are thousands of posts vacant in the Central Government organizations; backlog vacancies are there. During the tenure of our late
Prime Minister Shri Rajiv Gandhi, he had taken a decision to fill up the backlog vacancies and started special drive for filling up backlog vacancies. I
would urge upon the Central Government — there are thousands of posts vacant in the Central Government organizations — to conduct special drive
to fill up the backlog vacancies.

Regarding scholarships, pre-matric and post-matric scholarships should be enhanced for Scheduled Caste and Scheduled Tribe students.

Thank you very much, Sir.
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SHRI PREM DAS RAI (SIKKIM): Thank you Chairman, Sir. I rise to participate in the Constitution (Scheduled Castes) Order (Amendment) Bill, 2016.

At the outset, let me just say that I and my party support the Bill. However, the reason I am speaking on this particular Bill is to actually give a
sense of what Sikkim was before 1975. The reason is that there is a historical element which needs to be taken in when we fashion out of how
certain communities, which need to be protected and their interest needs to be protected, will have to be seen in that historical light. It was in 1975
that a historical referendum was undertaken in Sikkim through the Government of India because Sikkim was a protectorate of India. We had a king
and we were the subjects. That is why, from 1961, when the Census was conducted, there was a concept of 'Sikkim Subject' and if your name was
in the 'Sikkim Subject' Register then you were a Sikkim Subject. There was no difference in a subject from one community to a subject from another
community.



However, through the 36th Constitution Amendment, Sikkim became the 22" State of India. Today, we are a proud State of a proud nation and we
are fully respectful of the Constitution of India. We continue as the 22"d State in its 415t year.

Sir, there has been reservation in Sikkim Assembly and there have been further reservations as Scheduled Tribes as well. But the Scheduled Tribes
who were reserved earlier is not under Article 332 of the Constitution of India. It is only two communities — the Limbu community and the Tamang
community — which got the reservation in 2003 through a Constitution Amendment.

Today, the State Government is pressed with the idea that we would have to give the same kind of reservation to 11 other communities — Dewan,
Gurung, Mangar, Khambu Rai, Sunuwar, Bahun, Chhetri, Sanyasi, Jogi and two others — thereby making the entire Sikkim subjects, all Sikkim
subjects, as tribals in the State of Sikkim. This is the demand which we have forwarded to the Central Government, and we would like to see the
light of the day in this particular demand.

Sir, it is a historical imperative. We constituted the B.K. Roy Burman Commission which gave its Report. Under that Report, the entire process
through which this historical imperative concerned had been documented.

Thank you, Sir, for giving me this opportunity.
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HON. CHAIRPERSON: Shri K.H. Muniyappa for clarification.

SHRI K.H. MUNIYAPPA (KOLAR): Sir, before that, I have to correct my speech. First of all, I would like to place on record one thing. After attaining
Independence, the first Prime Minister of India Pandit Jawaharlal Nehru on the suggestions of Mahatma Gandhiji, Prof. N.G. Ranga and Shrimati
Sarojini Naidu appointed Dr. Baba Saheb Ambedkar as the Chairman of the Draft Committee. So many people are talking on this issue. Let it go on
record that this is the Indian National Congress that has done this. It gives the Constitution for the whole country.

Another correction is, hon. Minister, whatever is done in the last few years, you are not able to complete this one. You keep it in mind. I have



only one clarification to give. In 1950 when the classification of Scheduled Castes was made - as Udit Raj and Varaprasadji and well educated people
have mentioned — there was a clear-cut social stigma and untouchability at that time. Those were the sections which were taken into consideration
as Scheduled Castes. After that, subsequently many States had recommended for inclusions. We are not objecting to that. They are also
economically and educationally backward. Make it two groups - Group A of real Scheduled Caste people who suffer untouchability and Group B who
are not untouchable but are equally economically backward - and give them all the facilities. This is my correction in my speech. Thank you very
much.
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SHRI K.H. MUNIYAPPA: I have to ask for something from the hon. Minister. This is what I am requesting.

You start Navodaya model schools all over the country in 650 districts for the Scheduled Castes and Scheduled Tribes. Shri Jual Oram is also here. In
the name of Ekalavya also you start Navodaya type residential schools, which will give good quality education in each district. The Government of
India has to do it, not the States. This is my request.
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HON. CHAIRPERSON: Nothing, except whatever the hon. Minister says, will go on record.
... Interruptions) &€, *

off ey de argelle  anGviler siurer oo Sit of sl faaz wrep @I gu el @6 afiicrons &I oz St @ wasll el A ool wvon wifde) uveq U Brdgel el
argen 15 aat 3 St yzara awn 3, as v 3 Alafer ot & fre &) sary el goe siew e 33 vl 3t Afafi o I ay i Rae o 2 &) afder 3 s o amet St
ot corvard lell, 33131 AUl AKPIT WIARN SIRP,

ofierct gferen sise ot of onferare & sis & aa @dt &) 33 il & MR U ugel R A g8 8, Wod 3AM® s YD alol &) d s apfl ao ywifdr &« 8
URl &) Pw Ul BrpI, Toel-TRIS @0l 8, Rt dRuL d ol 8l 28| Ueq AmIE Y o2 36! & 3iiz Pifdd wu 3 331 uz el o gel

Slal e Shfer ywmr-ue, Bt ard & sfer yerv-ud, @eltell s O AfERpIR 81 @1 Aeren &) fendter el @diace, vaEion Jii asdicer daa & ifemeEt 33 T &) PR
asel woll adifdse gonet & ot 331 Rrear waar an aifdeore ft Bren asdlaes B urar s &) g1 gy & S oft gamy wran forren anedl &, aa sa wvard @ & itz saan
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HON. CHAIRPERSON: Nothing, except whatever the hon. Minister says, will go on record.
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HON. CHAIRPERSON: Nothing would go on record except the statement by the Minister.
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DR. A. SAMPATH (ATTINGAL): Sir, we have been patiently listening to the reply of the hon. Minister.

Now, I would like to get a clarification from the hon, Minister because I am a Member of this House who has demitted my residence. I was allotted
12, Rajendra Prasad Road and it was the residence allotted to me. It was surrendered back to the Government for the construction of Baba Saheb
Ambedkar Memorial in Delhi and the CPI(M) is also very much happy to have done that.

My humble clarification which I would like to seek from the hon. Minister is like this. We are discussing the Constitution Amendment to include
certain categories of Scheduled Castes. In my State, and in many other States also, the husband of a family may be from a Scheduled Caste and at
the same time following a particular religion. The wife may also be from a Scheduled Caste following another religion. There is no problem in the
household. There is no problem among their children. There is no problem in their family life also. ...(Interruptions) Please allow me to speak. Why
should you suffocate me when I speak? I am seeking a clarification with the permission of the Chair. Do not impose your majoritarian rule upon me. I
will not succumb to any majoritarian rule. ...(Interruptions)

Why is there a delay on this matter? Is the Government willing to have a discussion on the Floor of the House on the Report of Justice Ranganath
Mishra. This is my question. A clarification may be given by the hon. Minister.
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HON. CHAIRPERSON: The guestion is:

"That the Bill further to amend the Constitution (Scheduled Castes) Order, 1950 be taken into consideration.”
The motion was adopted.

HON. CHAIRPERSON: The House would now take up clause-by-clause consideration of the Bill.

Clause 2 Amendment of Constitution(scheduled
castes) Order,1950

Shri Adhir Ranjan Chowdhury — not present
The question is:

"Clause 2 stand part of the Bill."
The motion was adopted.



Clause 2 was added to the Bill.
HON. CHAIRPERSON: The guestion is:

"That Clause 1, the Enacting Formula and the Long Title stand part of the Bill."

The motion was adopted.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. CHAIRPERSON: The Minister may now move that the Bill be passed.
ofl &I i FTGEN & AR ABNGR, 3 Y DI &

"5 RRRID Wiy fser sme; "

HON. CHAIRPERSON: The question is:

"That the Bill be passed."

The motion was adopted.



